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This Origin al App in at Ion 

has been fileç3. by Sri R. R. Srin ivas, 

.r aying fo r a direct ion to the Re spon dents 

to issue posting order in his flavour as 

! .C. Co ach Attendant in the So iith Easte m 

aiLway of Khurda Road I ivjsjon.Hjs case 

s that he was a Trained Apprentice at 

Lai 	rccoic1.By order of the General 

t• - :outh Easte rn Railway, 

dated 08,091992 it was decided to absorb 

the trained apprentices numbering 48 in 

hurda Road Division as substitute in Gr.) 

)OSts after due screen :Ing.Applicant wa& 

l.so screened and medically eamined on 

31.12.1998.Thcre7ter,he fell sick, 

accorthng to his stateioent,ard reined 

away from 25.5.1999 to 30112000 

ifter recoverIng.from his iilness,he 

1ppr)aced the Djvjsjnl Railway ilanager, 

o thurda oad Division with medjcal 

'ertificate forissue of formal appointment 

order.Although he waited for receipt of 

Jt.ent letter. he never received any 

thLincf from him.Thereforç', by filing this 

or1glnal pplication 6'h sought for the 

liof rfrre to. above, 

s2ondents have opposed the 

ICVaPCC of the applicant o the ground 

tTht the'
. 

he Applicant although ;as given an 

:joointment'as A.C.Coach Attendant at 

y to 

- uaiftjc in 	Leo:: , 35Q32QQ/ 
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he did not take—up the s:id appointnt. 

However,w 	
he reported subsequently 

to the office of the Senior Divisional 

Personnel Officer with an appliration 

dated 51.2001 stt1ng that due to his 

illness he cou.l1 not join his duty 

offered to Lim oa:lier wd re•:uested 

the authority t.ollow him to join now  

medic.11y ft 4 I-iis ap.zlication was duly 

rocessed by the c/c the seniOr Divisiona 

iersorr- ! of .Eice:,Khurd .-.oa1 of the :outh 

F. . tcrr .-•il'.y and theaatter wa3 put u 

to the U4 R.L1, for his 	provi to 	- 

- 	,oirtnt at a .be1tcd sgewcv. 

the DR•i di. not apL :ove the ai.d propo 

-,' I t1'c:cforc:. 

otntment. 

'- '•' 	 c .1ave heard, la rn ed coun 

. . 	 for both,sides md perused the materials 

. 	 •ccd -on record. 

not denierl by the 

Aplc.t that he was offered appointment 

as A. . •o 'ch Attendant,  as a. Substitute 

in Gr•D on day to day casual work but he 

ou1dro join in time.kie had taken the 

.;2.thJt hi '.;7 Lallen sick and therefore, 

he as away for over one ya.r and seven rroths. 

This period of his absence with, the reas 

or his absence was considered by the 

an, t.. eafter, by the .D.R.M.By producing a 

co.:y of the internal note dated 13.5.02, learned 

el for the Respondents has: brought to 

-j r  rjC that the DRM had rejected the 

prayer for re1aation of tire 1..nit for 	iYr 
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in :Utj f t! 	lj:t on 	e 

the alican.t did not bother to join as per 

the posting order issued in the year 1999 

within a reasonable period and therefore, 

it was not a fit case for giving his approval, 

\s the comoetent aytLorjties hre 	a 

con scious decision taking into con i•e :?.tor. 

all facts and circumstances of the matter, 

e find no ground to interfere in the present 

00 A, Accordirgly,this O.A. is rejected.There 

sh1i. be  no order as to costs. 

orbanty) 
Member(Judicial) 	 a.ce-Chairrn 


